IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD | .

2

OA No. 1213/1995 Date of Decision: 1st August, 1997,
BETWEEN:
U.V. Seshagiri Rao | e+ Applicant

AND |

1. Union of India rep., by Secretary,
Ministry of Defence, New Delhi.

2. Flag Officer Commanding in Chief,
Eastern Naval Command, H.Q. Visakhapatnam-14

3. Bage Vitualling Officer, B.V. Yard,

Vigakhapatnam-9.
«« Respondents

Counsel for the applicant: Mr.PhB. Vijaya Kumaf

Counsel for the Respondent: Mr. V. Rajeswara Rao

CORAM:

THE HON'BLE SRI H. RAJENDRA PRASAD: MEMBER (ADMN.{E%@

ORDER

(Per Hon'ble Bri H. Rajendra Prasad: Member (Admn.)

b

Heard Mr. B.M. Patro for Mr. P.B. Vijaya Kumar ..
on behalf of the applicant and Mr. V. Rajeswara Rao for the

respondents.

The applicant had béen engag@d intermittently as
unskilled labourer ' between 1990-1993. On the strength of an
interim order passed on 30,12.94, it is staﬁed by Mr. Patro -
that he has been working continuously without any break from that
Date or thereabouts. It is also stated that since his lést
unbroken engagement he has put in more‘than 240 days of work
in an year and has thus become eligible to be considered for-

regularisation of his service.
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The respondents ﬁay check the veracity of this state-"
ment and if found true, examine ‘his claim as per the
extant scheme, relevant rules and instructions on the subject;
A case of similar nature was disposed of by this tribunal
gome time ago. It was mentioned by Mr. Patro that the appli-
cant  in this OA deservesa similar consideration as was extended

the
to applicant in OA 20/89. This aspect may also be kept in

view. The respondents may - eventuali;rfi; siitable decision
and communicate the same to the applicant within 120 days
from the date of receipt of a copy of this order. It is also
directed that as long as there is a requirement of manpower
and availability of work, an effort shall be made to continue

engaging the applicant in preference to-outsiders from open

market provided also¢hat the same does_ not effect any worker

genior to hjm, and f)rov-ided Locther that nome is discharged or rebrenched merely
45 accomodabe him.
‘ Thus the 0A is disposed of.

I%_\: '\,.~ /(.1.
(H. Raje Prasad)

Member (Admn.)

Date: 1st August, 1997.
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O.a. 1211, 1212 & 1213/95,

To
i.

2o

3.

4.
5.
Ga
7
8.

The Secretary, :
Ministrvy of Defence,

The Flag Officer, cdnmanding-in-Chief,
Eastern Naval Command, H.Q.Visakhapatnam-14,

The Base Vituyalling officer._B.v.Yard,
Visakhapatnam.

One copy to Mr.F.B.Vijayakumar, Advocate, CAT.Hyd.
One copy to Mr.V.Rajeswar Rao, Addl.CGSC CAT.Hyd.
One copy to HHRP.M.(A) CAT.Hyd,

One copy to D.R.(3) CaT.Hyd,

One spare COpPYe
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TYPEL Bv '—’H“&mmmn BY
COMEALEL BY APPKOVED BY

IN TRl CENTR?,L ‘?iDI"EINISTRE‘.TIVE TRIBUNAL
T HYEER, 22T BENCH a7 HYZCERABAL

" THE HQN'BLE MR.JUSTICE
VI E-CHAIRMAN

a__d/

THE HOW'BLE MR.H4 RATENDR2, PRASALs M( 4)

Dateas | - 10e7

QREER/TUDGMENT

M.A./R.A.‘_/C.A.No. |
in
C.x.No, [7,13 Q'Lb/

T.ANo, . : (wap. )

AcdmitteNanag Interim‘directions
Issued

CAllowda

Disposed of with Cirections

Dismissed ag withdrawn
Lismisse¢ for defauiﬁ.

Crde ed/RE‘jecte a.
No order as to costs.
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